
HARYANA VIDHAN SABHA

Bill No. 14* HLA of 2025

THE APARNA INSTITUTION (TAKING OVER OF MANAGEMENT
AND CONTROL) BILL, 2025

A

BILL
' to provide'for the taking overi in the public interest, for a limited period,

-for proper and efficient management and.control of Apo,rna Institution

situated withh the revenue esiate of Village Silokhra, District Gurugram,

falling within the territorial iurisdiction of the State of Haryana, and for
matters connected therewith and incidental thereto.

ile it enacted by the Legislature of the state of Haryana in the Seventy-sixth

Year of the Republic of lndia as follows:-

1. (1) This Act may be called the Aparna Institution (Taking Over of Short title and

Management and Control)Act,2025. , commencement'

(2) It shall come into force on the date of its publication in the Official
Gazette.

2. In thisAct, unless the context otherwise r=qrri..r,- Definitions'

(a) "Administrator" means the Administrator appointed by the Government

. under section 5;

(b) "appointed day" means the date of p[blication of this Act in the Official
Gazette;

(c) "Governmenf'means the Government of the State of Haryana;

(d) "Institution" meansAparna Institution situated at Village Silckhra, Tehsil

Wazirabad, District Gurugram, Haryana;

(e) "property'i means the land ad-measurng24 acres 16 marlas situated

within the revenue estates of Village Siloklra, Tehsil Wazirabad, District
Gurugram, Haryana and all the buildings existing thereon, and all other

properties ofwhatever nature as form part of, or are relatable to the

Institution and all other rights and interests arising out of such

properties;

(0 "prescribed" means prescribed by the rules made under this Act;

(g) "SocieQ/" means Apama Ashram Society (Registration No' 5-5766 of
1973-7 4) registered under the Societies RegistrationAct, I 860 (Central

Act 21 of 1860) having its registered office at A-50, Friends Colony,

Malhura Road, New Delhi.
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3. On and from the appoint€d day and for a period of ten years thereafter, the
management, cofltrol and possession of the properly of the Institution and as was
immediately before the appointed day under the management and control of the

authority/governing council of the Institution by whatever name called shall vest in
the Government, and all persons responsible for the management and control of the
business and affairs of the Institution immediately, before the appointed day, shall
cease to exercise such control and management and shall be deemed to have vacated
their offices as such: Provided that if the Govemment is of the opinion that in order
to secure the proper and efficient management of Institution and its further
development after the expiry of the said period of ten years, it may, issue directions
for the continuance ofsuch management for such. period, not exceeding five years,

at a time, as it may think fit.

4. Notwithstanding anything contained in any other law for the tirne being in
force in the Mentorandum of Institution,-

(a) on and from the appointed da1', every member of the Authority/
. Governing Council of the Institution, by whatever narne called, shall

cease to exercise any porvers whatsoever ofmanagernent and. control in
relation to the Institution;

(b) it shall not be lawful for the members oftheAuthority/Governing Corrncil

of the Institution by whatever name called or any other person to

nominate or appoint arrypersonto lookafterthe managenlent and control
. of the Institrition in any manner whatsoever or its ploperty of -'vhatever

nature as form part of, or are relatable to the Instiflrtion and all other

rights and interests arising out of such propefty;

(c) no resolution in relation to the Institution passed by the members of the

Authority/Goveming Council of the Institution by whatever name called
shall be given eft'ect;

(d) no proceedings for the dissolution of the Institution or merger of the

Societywith any other Institution or for the appointnent of a receiver in
respect of any asset forming part of, or relatable to the Institution, the

management and control of which has vested in the Government under

section 3, shall lie in any court exoept with the written consent of the

Government.

5. (1) The Government shall. as from the appointed day, appoint a person as

the Administrator, in such manner, having such qualifications and experience, as

maybe prescribed for the purposes of carrying on the managementof the Institution

fbr and on behalf of the Government.

@ The Administrator so appointed, notwithstanding anything contairted

in the Societies RegistrationAct, 1860 (CentralAct 21 of 1860) or any other law for
the time being in force, shall in relatiorr to the Institution exercise the powers of the

Authority/Governing Council, by whatever name called'



(3) The Administrator may, from time to time, shall take instructions fiorn
the Gover:ment as to the manner in which he shall conduct the management of the
Institution or in relation to any other matter including its further development arising
in the course of such management.

(4) The Administrator, u,ith the prior written approval of the Govenrment,
may appoint any person(s) for the conduct and management of the Institution. The
person(s) so appointed shall exercise such powers of the ddministrator in the same
manner as has been conferred on that person (s) directly by this Act and not by way
ofauthorizalion.

(5) The Administrator may delegate any of its powers to the person(s)
appoinied under sub-section (4) for the purposes of carrying out the management
of the Institution for and on behalf of the Gol'ernment.

(6) The Administrator shall have the power to institute, defend or take part
in, any suit or legal proceedings by or against the Institution,

O The Administrator and any other person (s) appointed by hirn under
this Act shall receive such remuneration, as rnay be prescribed.

6. The Govemment, in order to ensure proper and efficient management and
control of the Institution and for the assistance oftheAdrninistrator shall, constitute
a cornmittee, consisting ofsuch persons, having such qualificarions and experience,
as may be prescribed.

7, The Government may, cn an application made by the Administrator or the
committee, as the case may be, give grant or advance to the Institution, on such
terms and conditions, as the Govemment may speci$r fcr the purposes of managing
the business and affairs of the Institution and its further development.

8. The Administrator with the assistance of the committee shall make every
possible endeavour to achieve the foilowing aims and objectives, nameiy:-

(1) to make yoga more popular tlrough diffusion of useful knowledge of
yoga among the masses through education, research, training and
dissemination to enable the general public to regain health and vigour,
to cure problems and the diseases which are curable by resorting to
the practice ofyoga;

(ii) to educate people the art and science of yoga in its manifold aspects
particularly the higher stages of the same without distinction of any
kind whatsoever;

(u, to underlake and facilitate practical courses and trairiing inthe field of
yoga and its application to the well-being and upliftment of humanity;

(rg to edrrcate peopie in the arl of healthy living and in eradicating the
injurious habits of consuming LSD (lysergic acid diethylamide) and
other spurious drugs and drinks with a view to build a better society;

(v) to teach nahrral and rimple methods of rescuing mental tensions and
removing mental imbalance;
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(O to create atnosphere for self-purity, universal brotherhood, peace and

spiritual values and provide facilities and training for the same;

(vii) to organize conferences, lectures, seminars, tours and set up study-

groups and training prografiImes;

(viii) to bring out books, various other publications and literature on yoga

with a view to disseminate wider and deeper understanding of the

same and to foster its acceptance as a way of tife and as developed

sYstent;

(ix) to give assistance, fellowships, scholarship, stipend, or any other

kind of benefit to any person, organization or Institution with a view

to promote any of the objects of the Institution;

(x) to invite scholars to take advantage of the facilities offered by the

Institution atdlor to benefit the Institution by their knowledge and

experience;

(*, to constitute or cause to be constituted branches, centers, anywhere

considered necessary for carrying out, attainment, or in fiirtherance

of any of the objectives;

(xi) to iSrsue appeals and make applications for money and funds for

furtherance of the objectives and to accept gifts, donations and

subscriptions in cash or kind;

(xiii) tcr assist or cooperate with or to seek assistance of cooperation from

associations, institutions, societies etc. engaged in similar objects;

(xrv) to invest and deai with the advance, grant of money and any other

amounl received by the Institution in the manner, as may be prescribed;

(nv) to acquire, purchase, or otherwise own on lease or hire, temporarily, or

permanently, any movable or immovable property, necessary or

convenient for the furtherance of the objects of the Institution, and to

maintain, cultivate or to raise construction on such land;

(xvi) to establish ashrarns, yoga guest house, undertake agricultural and

dairy farming, carry out gardening and plantation pursuits and to

establish and maintain health resorts and swimming places;

(xvii) to construct, maintain, alter, improve; or develop anybuilding or worls

as may be necessary or contingent thereto;

(xviii) to borrow money on such terms, as considered necessary;

(xix) to look after the welfare and provide facilities as considered necessary

for persons working with the Institution;

(,00 to do all such lawful acts as considered necessary and conducive to

the attainment or furtherance of all or any of the objective'
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9. (1) Every person having, on the appointed day, in his possession, custody

or control any property(s) forming part of, or relatable to the Institution, shall deliver
forthwith such property(s) to the Administrator or to any officer or other employee
of the Government, as may be authorised by the Govemment in this behalf.

Q) Any person who has, on the appointed day, in his possession or under
his control, any book, paper or other documents relating to the Institution (including

the mfurute books containing resolutions in relation to Institution adopted by persons

in charge cf the management of the Institution before the appointed day, the cunenl
cheque books relating to the Institution, any letters, memorandum, notes and other
commurication between him and the Institution shall, notwithstanding anything

contained in any other law for the time being in force, be liable to account for the

books, papers and other documents (including such minute books, cheque books,

letters, memorandum, notes and other comrnunications), to the Administrator or to

such other person (being an officer or other employee of the Government), as may

be authorised by the Governrnent,in this behalf.

(3) Every person in charge of tho management of the Institution immediately
before the appointed day shall, within seven days from that day or within such

firther period as the Govemment may allow in this behali fumish to the Administrator,

a complete inventory of all the properties and assets (including particulars of
donations received, book of accounts, investmenls and belongings) forming part
of, or relatable to the Institution immediately before the appointed day and all
liabilities and obligatiorrs of the Sociefy in relation to the Institution subsisting
immediately before that day and also of all agreements entered into by the Society

in relation to the Institution and in force immediately before the appointed day.

10. (1) Ifthe Govemment is satisfied, after such inquiry as it may think fit, that
any contract, transfer, lease, agreement or any other arrangement entered into at

any time in relation to the Institution with any other person, in so far as such

contract, transfer, lease, agreement or any other arrangement relates to the

management of the Institution, has been entered into in bad faith, or is detrimental
to the interests of the Institution, it may make an order cancelling or varying (either
unconditionally or subject to such conditions, as it may think fit to impose) such

contract, transfer, lease, agreement or any other arrangement and thereafter, the

contract, transfer, lease, agreement or any other arrangement shall have effect
accordingly:

Provided that no contract or agreement shall be cancelled or varied
except after giving to the parties to the contract or agreement a reasonable
oppor-tunity of being heard.

@ Notwithstanding anything contained in any law for the time being in
force, no person in respect of whom any contract, transfer, lease, agreemeut, or
other anangement is terminated under sub-section (1), shall be entitled to claim any
cornpensation for the prernature termination of such transfer, lease, agreement, or
other anangement.
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Offences and 11. Any person whO-
penalties.

(a) having in his possession or custody or control any asset or property
forming pa.rt of, or relatable to the Institution, wrongfully withholds
such asset or property from the Administrator or any person authorised
under this Act; or

(b) wrongfully obtains possession of any such asset or property forming
part ofl or relatable to the Institution; or

(c) wilfully retains any asset or property forming part of, or relatable to the
Institution, or remove or destroy it; or

(d) wilfully withholds or fails to deliver any books, papers or other
documents relatable to the Institution which may be in his possession .
or custody or under his control, to the Administrator or any person
authorised under this Act; or

(e) fails, without any reasonable cause, to furnish any inventory of
properties and asseLs as ilrovided in sub-section (3) ofsection 9.

shall be punishable with imprisorunent for a term which may extend to five years, or
with fine which rnay extend to fifu thousand rufrees, or with both.

offences by 12. (l) Where an offence under tlus Act has been committed by a company,
companies' everyperson u,ho, at the time the offence was commitled, was in charge of, and was

responsible to the company ficr the conduct'of the business of the company, as well
as the company, shall be deemed to be guilty ofthe otfence and shall be liable to be
proceeded against and punished accordingly:

Provided that nothing contained in this sub-section shall render any
such person liable to any punishment, if he proves that the offence was committed
without his knowledge or that he had exercised all due diligence to prevent the

. commission of such offence.

@ Notwithstanding gny*ring contained in sub-section (1), where any :

offence under this Act has been committed by company and it is proved that the
offence has been committed with the consent or connivance of, or is attributable to .

any neglect on the part of, any director, manager, secretary or other employee of the
company, such director, manager, secretary or other employee shall be deemed to be
guilty of that offence and shall be liable to be proceeded against and punished

accordingly. Explanation,- For the purposes of this section,-

(a) "company" means anybody corporate and includes a firm or other
association of individuals; and

(b) "director" in relation to a firm, means a partner in the finn.

Protection of 13. No suit, prosecution or other legal proceeding shall lie against the
action taken in Gover:rment, any of its ofticer or other employee, the Administator or any person
soodfhith. :.: .'-

authorised under this Act for anything, which is done or intended to be done in -
good faith.
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14. The provision$ of this Act or any notification, order or rule made thereunder Act to have

shall have effect notwithstanding anything inconsistent therewith contained in any overriding effect'

law other than this Act or in any instrument having effect by virtue of any law other
than this Act or in any decree or order of any couf..

15. (1) The Government may, by notification, make rules to carry out the Power to make
rules.pulposes of this Act.

A) Every rule made under this Act shall be laid as soon as may be after it is
made before the State Legislature.

16, (1) IfanydiffroultyarisesingivingeffecttotheprovisionsofthisAct,the Power to remove

Government may, by order published in the Official Gazette, make such provisions, difficultv'

not inconsistent with the provisions of this Act, as appear to it to be necessary or
expedient for removing the difficulty:

Provided that no order shall be made under this section after the exptry
of two years from the date of commencement of this Act.

Q) Every order made under this section shall, as soon as may be after it is
made, be laid before the State Legislature
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STATEMENT OF'OBJECTS AND REASONS

WHEREAS, Swami Dhirendra Brahamchari, a renowned yoga guru was of the view that
yoga is the only solution of all the problems and the diseases which are not been cured by allopatic/
other types of treatments. He left no stone unturned to popularise yoga through physioal
demonstrations and speaking about its benefits. His efforts did lead to some benefits to the people
but the dimensions of such benefits were limited. On review of his efforts after a period of time, he

fblt that the health problem ofthe nation cannot be effectively cured by individual efforts, and that
to ensure large scale benefit to humanity, there was a great need for making yoga more popular

through institutionalization, to enable people to regain their healih and vigour by resorting to the

practice ofyoga.

AND WHEREAS, in furtherance thereof, Swami Dhirendra Brahamchari incorporated and

got registered a Society under the name and st1,le ofAparna Ashn'am (Regn. No. 5-5766 of 1973-7 4)

'+nder flre Societies RegistrationAct, 1860, with the Registrar of Societies, District South-East, New
Delhi, having its registered office atA-50, Friends Colony, Mathura Road, New Delhi, fbr diffusion
of useful knowledge of yoga among the mases through education, research, training and

dissemirtation:

AND WI{EREAS, apart from incorporating the said Society, Swami DhirendraBrahamchari

also oreated an institution nameiy Aparna as a separate entity through an instrurnent of Memorandum

of Instilution (MoI) and constitutecl its independent Goveming Council consisting of four members

inclurling himself for carrying out the aims and objectives of the said institution and entrusted it the

controi and management of the institution. 'Ihe aims and objectives enumerated under the MoI
elnpowers the institution to acquire, purchase, or own any movable or immovable property for

establishing yoga ashram, guest houses, undertaking agricultural and dairy farming, carrying out

gardening, pla.ntation pursuits, health resorts and swimming places. The said Societywas made for
the benefit of the public at large, therefore, the said Society comes within the definition of a public

trust.

AND WHEREAS, Swanii Dhirendra Brahamchari wanted to develop the said institution as

a research, development and training ceutre of yoga, a medicai centre of various patients and a

conference centre for various yoga scholars of the world. He was of the view that the necessity of
spreading the knowledge of yoga in the present mechanized world is of great importanoe as the

cases of physical and mental diseases resulting in disappointment, frustration and mental worries

are increasing day by day among the people.

AND WHEREAS, in furtherance to setup, develop and establish the proposed institution,

Swami Dhirendra Brahamchari purchased land ad-measuring 24 acres 16 marlas situated within the

revenue estates of Village Silokhra, Tehsil Wazirabad, District Gutugram, in the name of Aparna

Ashrain with the help of donations, grants and the financial assistance received by him from time to

time from the Central Government and vested the said land in the institution. Thereafter, various

buildilgs were constructed over the said land after spending crores of rupees 2 and various yoga

related activities were started therein. The said institution is located near Sector 30, Gurugram.

AND WHEREAS, in the year 1989, the Government of Haryana, published notification

dated 30.01,1989 under Section 4 of the Land Acquisition Act, 1894, notiffing that the lands of
Villages Silokra and Sukhrali, Tehsil & District Gurgaon, described therein are required for the public
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purpose which also included the aforesaid land afld building of the institution. After publication of
the said notification; the General Body and/or the Governing Council of the Society were prohibited

to dealwiththe said landandbrrildtng of theinstitution as a free agent and to create any encumbrances

whatsoever in respect ofthe same. Swami Dhirendra Brahamchari filed objbctions dated 07.03. 1989

under Section SAof the L.A. Act, 1894 beforo the LandAoquisition Collector seeking release of the

said land and building of the institution from acquisition on the grounds stated therein. The said

objeotions were dismissod and declaration dated 25.01.1990 under Section 6 was issued. Aggrieved

therefrom, SwamiDhirendraBrahamchari filed CWP No .3llZllgg}beforetheHighCourt ofPunjab
andHaryana,praying for issuance of writ of certiorari for quashing the saidnotificaiions. Perusal of
averments ofthe said writpetitionreveals Swarni DhirenderBrhamchari's mission oflife andthe aims

and bbjectives with which he incorporated and got registered the said Society.

AND WHEREAS, on 09.06. 1994, Swami DhirendraBrahamchari died in aplane crash, After
his demise, the Society stood divided in two groups, one led by Laxman Chaudhary and the other led
by Murali Chaudhry. I-ater on, Murli Chaudhry removed Subash Dutt and K. S. Pathania of his group
from the primary membership of the Society and the said persons formed their sepaf,ate group. From
time to time, these groups enrolled persons of their confidence to increase their majority.

AllD WHEREAS, for the past several years inter see disputes are going on between the

Society and its members and for the last more than two deoades these groups are litigating with each
other. These groups are tying to illegally and unauthorisedly sell the aforesaid land and building of
the institution a{iainst the aims and objects of the institution for their personal gains. There is ev9ry
likelihood that the moveable and immoveabie properties of the institution noayget destroyed which
will frustrate the very purpose with which the institution was created. Therefore, for the management,
adminisffation, contuol and regulating the activities of the institution, it is expedient in the public
interest to take:overr the.management and control thereof in order to achieve the aims and objectives
of the institution and to firlfil the wish and will of a yoga guru. Any delay in taking over the management
of the said institutibn would be highly detrimental to the interests, aims and objectives of the said
Institution as well as that of the general public and for that purpose to provide for the taking over for
the management and control of the said institution.

The Bill seeks to aohieve the above objectives.

RAO NARBIR SINGH,
Industries Minister, Haryana,

The Governor has, in pursuance of Ciauses (1) and (3) of Article 207 of theConstitution
of India, recommended to the Haryara Legislative Assembly the introduction and consideration
of the Bill.

Chandigarh :

The 24th March,2025.

N.B.- The above Bill was published in the Haryana Government Gazette (Extraordinary),

dated the 24th March, 2025, under proviso to Rule 128 of the Rules of Procedur6'hnd
, Conduct of Business in the Haryana Legislative Assembly.

DR. SATISHKUMAR,
Secretary.
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FINANCIAL MEMORANDUM

As per provision made in Section 7 of the proposed Aparna Institution
(Taking over of Management and Contol) Bill,2025 the Government may, on an
applicatioh made by the Administrator or the committee, as the case may be, give
grant or advance to the Institution, on such terms and conditions, as the Goverrunent
may speciff for the purposes of managing the btsiness and affairs of the Institution
and its further development. However, advance or any grant cannot be forecasted
at this stage.
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MEMORANDUM REGARDING DELEGATED
TEGISLATION

Under Section 3 of the proposed The Aparna Institution (Taking Over of
Management aud Control) Bill,2025 powers have been delegated to Government
for management, contol and possession of the property of the Institution for a
poriod.of ton yoars. Under Seotion 5(1) of the proposed Bill powers have been
delegated to Government to appoint anAdministrator. Under Section 5(3) of the
proposed Bill powers have been delegated to Government as to the manner in
whichAdministrator shall conduct the management of the Institution or in relation
to any other matter including its firrther development afising in the course of such
floanagement. Under Section 5(4) of the proposed Bill powers have been delegated
to Government to give written approval to the Administrator to appoint any
person(s) for the conduct and management of the Institution. Undbr Section 6 of
ttre proposed Bill powers have been delegated to Govemment to constitute a
committee, consisting of suchpersons, having such qualifications and experienee,
as rrray be prescribed to ensure proper and efiicient management and contol of the
Institution and for the assistance of the Administator. Under Section 7 of the
proposed Bill powers have been delegated to Government to give grant or advance
to the Institution, on such terrns and conditions, as the Govemment may specifu
for the purposes of managing the business and affairs of the Ins'itution and its
frrther development on an application made by the Administrator or the committee,
as the case may be. Under Section 9(1) of the proposed Bill powers have been
delegated to Government to authorize arry officer or other employee of the
Govenrment to take delivery of any property(s) forrning part of, or relatable to the
Institution from every person having such property, on the appointed day, in his
possession, custody or control. Under Section 9(2) of the proposed Bill powers
have been delegated to Govemment to authorize such other person (being an
officer or other employee of the Government) to take account of the books, papers

and other documents (including such minute books, cheque books, letters,
memorandum, notes and other comnnunications) from any person who has, on the
appointed day, in his possession or under his control, any book, paper or other
documents relating to the Institution (including the minute books containing
resolutions in relation to Institution adopted by persons in charge of the
management of the Institution before the appointed day, the current cheque books
relating to the Institutioq any letters, memorandum, notes and other communication
between him and the Institution. Under Section 9(3) of the proposed Bill powers
have been delegated to Government to allow to extend the period for everyperson
in charge of the management of the Institution immediately before the appointed
day to furnish to the Administrator a complete inventory of all the properties and
assets (including particulars ofdonations received, book ofaccounts, investments

and belongings) forming part of, or relatable to the Institution immediately before
the appointed day and all liabilities and obligations ofthe Society in relation to the
Institution subsisting immediately before that day and also of all agreernents entered
into by the Society in relation to the Institution and in force immediately before the
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appointed day. Section t 0(1 ) of the proposed Bill powers have been delegated to
Government to make an order cancelling or varying (either unconditionally or subject
to such conditions, as it may think fit to impose) any contract, transfer, lease,
agreement or any other arangemen! if the G.overnment is satisfied, after such
inquiry as it may think fit, that such contract, transfer, lease, agreement or any
other arrangement entered into at any time in relation to the Institution with.any
other person, in so far as such contract, transfer, lease, agreement or any other
arrangement relates to the management of the Institution, has been entered into in
bad faith, or is detrimental to the interests of the Institution. Under Section t5(1) of
the proposed Bill powers have been delegated to the Government to make rules to
carry outthe pu{poses ofthisAct. Under Section 16(i) ofthe proposed Bill powers
have been dele$ated to the Government to make such provisions, not inconsistent
with the provisions of this Act, as appear to it to be necessary or expedient for
removing any diffrculty arising in giving effect to the provisions of this Act.

Hence, the memorandum regarding delegated legislation as requirecl under
rule 126 of the Rule of the procedtrre and Conduct of the Business of the Haryana
Legislative assembly is enclosed.

r 1758-H.V.S.-H.GP., Pkl.


